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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A. No.3240/2019 
M.A. No. 2256/2020 

 
This the 24thday of December, 2020 

 
(Through Video Conferencing) 

 
Hon’bleMr. A.K. Bishnoi, Member (A) 
Hon’bleMr. R.N. Singh, Member (J) 

 
 

 Anita @ Anshika 
 Aged about 26 years, 
 D/o Sh. VedPrakash,  
 R/o 35, 3rd Floor, Gali No. 3, 
 Village Wazirabad, Burari Delhi – 110084 
 Mob. No. 9205209868 

    …Applicant 
 

(By Advocate:ShriAnujAggarwal) 

  
 

VERSUS  
  
 

 1. Union of India, 
  Through its Secretary, 
  Ministry of Youth Affairs & Sports, 
  Govt. of India 
 
 2. Nehru YuakenderSangthan 
  Ground Floor, 4 Jeevan Deep Building, 
  Parliament Street, 
  New Delhi – 110001 

 ...Respondents 
 

(By Advocate: Shri Deepak Bhardwaj) 
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ORDER (Oral) 
 

Hon’bleMr. R.N. Singh, Member (J): 
 
 
MA No. 2256/2020 

The present MA has been filed by the applicant praying 

therein, to decide/dispose of the present OA by granting the same 

relief as given to the applicants in OA No.3004/2019, titled Ritu 

and others vs. Union of India and another, vide 

Order/Judgement dated 30.01.2020 (Annexure A-1) of this 

Tribunal.  

 2. Issue notice.  

3. Shri Deepak Bhardwaj, learned counsel, who appears for the 

respondents, accepts notice. 

 

4. Learned counsel for the respondents very fairly submits that 

the issue involved in the present OA is identical to that of OA 

No.3004/2019, which was decided by this Tribunal vide 

Order/Judgment dated 30.01.2020 (Annexure A-1). 

 

5. Shri Anuj Aggarwal, learned counsel for the applicant further 

submits that the aforesaid Order/Judgment dated 30.01.2020 

under reference has been challenged by the respondents before 
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Hon’ble High Court of Delhi in W.P. (C) No. 2268/2020 and the 

said Writ Petition is still pending adjudication before Hon’ble High 

Court of Delhi.  

 

6. Learned counsels for the parties submit that the present OA 

may be disposed of with order that both the parties to the present 

OA shall be bound by the final outcome of the aforesaid Writ 

Petition.  

 

7. The OA as well as MA is disposed of keeping in view the 

statement of the learned counsels for the parties as recorded 

above. No order as to costs. 

 

 

(R.N. Singh)       (A.K. Bishnoi) 
Member (J)                     Member (A) 

 
 
/cc/akshaya30dec/ 

 


